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IN THE.CEMTRAL ADMINISTRATIVE TRIBUNAL ul///‘

PRINCIPAL BINCH
NEW DELHI

0.A. 219/96

Hon'ble Shri N.V.Krishnan, Acting Chairman
Hon'bls Smt.Lakshmi Swanminathan, Membar (3J)

1. Sh.,Vesr Singh s/o S5 h.Hardayal Singh,
r/o P-85-B,5anjay Nagar, Sector-23,
GhaZiabad(Uo png

2, Sh,Rakesh Kumar Sharma s/o Sh.5.5.5harma,
0/0 SE(Civil),Talecom Civil Circle,
Curzon Road, Barracks, N/Delhi,

3. Shri Maj Kumar s/o Sh.Sikander Lal Kochhar,
JE(C) Telecom Civil Eircle,Curzon Road,
Now.Delhi,

4, Sh,Daljit Singh s/o S+.Anar Singh
JE(Civil) 0/0 Ex.Enginzer(MTNL) .
Eastarn Court, New Delhi,

5, Shri Vad Parkash Sharma s/o Pt.Sh.?éghubir
JE(Civil) Telecom Civil Cirecle,Curzon Road,
" New Delhi. '

6. Shri Yarssh Chandra Deo s/o 5h.Shyam 3ingh
JE(Civil) 0/0 the Diresctor Telecom(CA),
Lucknouw(UP)

7. Shri T.R.Sharma s/o. Pt.Sh.,Het Ram,
0/0 Telecom Civil Circle,Z, :
Curzon Road, New Delhi.

'8, Shri Hari Om Phutani s/o-3h.5.D.Bhutani

0/0 Ex,Engineer(MTNL)
Eastern Court, Nasu Delhi,

9,.Bhupander Kumar Agparwal $/o Sh.Ram Bhaross,
- t/o S.E.Civil,Circle(Telacom.)
Curzaon Rpad, Barracks,Nsu Dalhi,

eese Apnlicants

(By Advocate Shri Mohan Kataiki,counsal for
the apnlicants) :

A"/‘. N V s .

1. The Chairman,Deptt.of Telecom.
Saschar Bhauan,
20 Ashoka Road, New D=z1hi,

2. The 5r.Dy.Dirsctor General(8U)
Civil Wing, Deptt.of Telecommunication
20 Ashoka Road, Nauw Delhi,

3. Arun Garg, JE(Civil)
Telecom Civil Cireclz ,New Delhi,

4, Davinder Gupta, JE,Talzcom Civil Circle,
New Deglhi, ’
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5. Sanjay Kumar, Junior Enpineer 37
MeTM,L.Civil Enquiry,
R.K.Puram, Nzu Dalhi,
6., D.P.Singh, J.Z.(Civil)
Talacom Civil Sub Division,
Ghaziahad, ‘ '

7. C.M.Sharma, Jr.Enginaar(Civil)

0/0 S.5.U. TNZ Jhandewalan Extension,
New Delhi,

..2spondents,

0 A D E R (ORAL)

(Hon'hle Shri N.V.Krishnan, Acting Chairman )

Applicants are Junior Engineery (Civil) in
the Department gf Telecommunicatioqu;ior to the
notification of the Depa;tment nf Telscommunicatian
and Department of Posts and Civil Engineering Wing
(Group B Gazetted Officars) Recruitmant Rules,1992-
amendmant ruls for short.( A nexura CX)"racruitﬂant
to the post of 8ssistant Engineer in this department
was governed by P&T Civil Enginssring (Civil Gazet tad
foicers) Recruitpant Rules, 1976 (Annexura—Bf%hose'

rules provided f5r filling ug théﬁpDét of “Eg By promeiion

of Junisr Enainsers{Civil) ang also by Yirect.Recrubtment,
It appears

/Ahat considering éhe; stagnation in the cadre of Jr,
Enginsers, tha Direct Recruitment uas;stopped in ths
year, 1983 and the\vacancies used to fill up.only by
promotion msthod an 100 % basis. Even then,acca ding to

the applicants’stagnation is still continuing,
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2. - The amnsndment rules as now notifisd aeliminates

—-F-

D irect Recruitment attogether, The posts of Assistant

Engineer will fave to filled up only from the cadres of

Jr.Enginsers(Civil)., Tha scheduls of the amendsd rulse

'providés that 50 of the posfs would be filled up by

Jr.Engineers(C) with 8 years regular service in the
grade and romaining 50% posts would be fillzd up by

Limited Competitive Examination from Jr.Enqinesrs(Civil)

who havs rendarsed not lass than 4 years reqular service

'in the grade. Applicants are agqgrisved by the provision

relating to ths latter method of recruitmant. The praovision
to hold Compatitive Examinations reduces the chances of

promotion of Jr.Engineers by promotiaon strictly on

'ssniority basis., Secondly this mathod is imvidious

inasmuch as those who have passed examination would be

Y

senior to ths Assistant Lnginesr who did not appear in

tha examination or did not pass éhe examinatian,

3. Accordingly, the application seek; directions to
guash. the notification dated 11.11;1992(Rnn.3) as .
unconstitutional and to issue a direction to guash

the Limited Departmental Zxamination conducted on
2.6.1995, There is a furth:r prayer f-r a directisn to

tna ri:spondents to upgrade 732 pnsts;oF Jr,Zngine=rs(Civil)
after undertaking the cadrz revisw exercise. Thz last

prayer is totally un-connected with the main grievance of
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the applicants’and thersfore, this relief cannot be
cdnsiderad in this 0.A. and.accordingly ws will not
considerad this prayer(C) in para 8 of the 0.A° l=aving
the applicants frze to agitate thé matter separatelv,if so
advis ad,

4, In so far as main prayer is concerned, we havs haard
the.leérHEd couns2l for the acplicants, We are of the viau
that it is settled law that marely because chance of
promotion has been reduced will not give a chuse of action
to challznge the Govt.decision. The amended Recruitment
Rules se2m to strike a balance to protect ths interast of

seniors inasmuch as thers is an assurance of promotion on

., . ’ . )
senlyrity hasis after B8years of ragular ssrvice for 50%

of ths vacancizs and also in the interest of Department,

e iﬁfﬁo&wé:

which requires the services of asg=ltiecent officers

to secure which the limited departmental examination is
prescribed, We are unable to ses how these orovisions can
be faulted on any reasonable ground, This b2ing a policy
mattsr, we find this cannot be dyallenged in this 0.4,

Accordingly this 0.A. is dismisssd at tha admission étaqa.

(Smt,Lakshmi Swaminathan) V. Krishnan )

Memher (J) Acting Chairman
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